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Takeover of Indian Companies 

3793. SHRI JIBON ROY: Will the 
Minister of FINANCE be pleased to 
state: 

(a) total number of Indian Companies 

taken over by the Multi-national Companies 

since 1995 and the amount involved in the 

takeover; 

(b) whether Government have assessed the 

impact of these takeover; and 

(c) if so, the findings thereof? 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): (a) to (c) The 
information is being collected and will be laid 
on the Table of the House. 

Financial Support to Prasar Bharati 

3794. SHRI KARNENDU 

BHATTACHARJEE: Will the Minister 

of INFORMATION AND 

BROADCASTING be pleased to state: 

(a) whether Government will continue its 

financial support to the 'Prasar Bharati' 

without monitoring its performance in the 

greater national interest; 

(b) if so, the details thereof; 

(c) whether Government have set any 

deadline for framing its own rules, 

regulations and staff policy by the Prasar 

Bharati Board; and 

(d) if so, the details thereof and if not, the 

reasons therefor? 

THE MINISTER OF 

INFORMATION AND BROADCASTING 

(SHRIMATI SUSHMA SWARAJ): (a) and 

(b) Budgcinry support to Pra.sar Bharati is 

being provided to meet its expenditure after 

due scrutiny and examination of its various 

requirements. The Prasar Bharati Act as it 

exists docs not provide for any day to day 

monitoring. However, Prasar Bharati arc 

subject to the usual monitoring and review of 

relevant Parliament Committee and audit. 

(c) and (d) Action has been initiated in this 

regard both by the Government as well as 

Prasar Bharati. 

Proposals   for   Programmes   on   Second 

Channel of Doordarshan 

3795. SHRI A. VIJAYA 

RAGHAVAN: Will the Minister of 

INFORMATION AND 

BROADCASTING be pleased to state: 

(a) the details regarding the proposals to 

use the second channel of Doordarshan 

exclusively for the telecast of the 

programmes of the States; 

(b) whether Government will consider 

such a suggestion; 

(c) which are the States which gave 

representations for starting second channel; 

and 

(d) the details of the action taken in this 

regard? 

THE MINISTER OF 

INFORMATION AND 

BROADCASTING (SHRIMATI 

SUSHMA SWARAJ): (a) to (d) While there 

is no proposal to use Second Channel of 

Doordarshan exclusively for telecast of the 

programmes of the States, all Doordarshan 

Kendras originate programmes in their 

respective Regional Language between 14.30 

hrs. to 20.30 hrs. (very recently this has been 

increased by two hours in each Kendra of 

Doordarshan). Regional Service gives a 

complete package of programmes to viewers 

in each language of the State. Besides  this,   

regional  programmes  are 
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also telecast under the Regional Language 

Satellite Service (RLSS) and such 

programmes can be seen throughout the 

country with the help of an appropriate dish 

antenna system. No repcrscntation from the 

States for starting second channel has been 

received by Prasar Bharati. 

Objections of Law Ministry on PLANS for 

Uplinking from India 

3796. SHRI SOLIPETA 

RAMACHANDRA REDDY:                        

DR. Y. LAKSHMl PRASAD: 

Will the Minister of INFORMATION 

AND BROADCASTING be pleased to state: 

(a) whether the Law Ministry has raised 

objections against Government's plan to allow 

private domestic TV channels to uplink from 

India; 

(b) if so, the reasons therefor; and 

(c) the details of the proposed uplinking 

facilities to be provided from the country? 

THE MINISTER  OF 

INFORMATION  AND 

BROADCASTING   (SHRIMATI 

SUSHMA SWARAJ): (a) No, Sir. 

(b) Does not arise. 

(c) The Government have already 

approved the following scheme:— 

(i) The Indian satellite channels which are 

presently uplinking from abroad and 

are taking foreign exchange release for 

this purpose, would be permitted to 

uplink their programmes from Indian 

soil through Videsh Sanchar Nigam 

Ltd. Only Indian satellite channels who 

hold Indian equity of at least 80% and 

effecively manged by resident Indians, 

would be considered for this purpose. 

(ii) Indian satellite channels would be 

initially permitted to uplink their TV 

channels to both Indian as well as 

foreign satellites. 

(iii) permission for uplinking by Indian 

satellite channels would be restricted to 

TV signals only. 

(iv) The applications would be made to 

the Ministry of Information & 

Broadcasting. On the basis of 'No 

Objection' ccrtficiate issued by this 

Ministry, the final approval and 

licence would be given by the 

Wireless Planning adviser (WPA) 

in the Department        of 
Telecommunications subject to the 
usual terms and conditions and 
payment of licence fee and royalty etc. 
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